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R0 Udhal
In clause 1 (1) the figures "2016" shall be substituted with the figures "2017".

moa ma,&]

In clause 3, after the word and figures "section 22" the words "of the
principal Act" shall be inserted.

moelde Qldsa I

In section 22 A of the Principal Act proposed to be substituted by clause 4,
after sub section (2), the following sub section shall be inserted.

«(3) Notwithstanding anything contained in section 29 of the Code of
Criminal Procedure, 1973 (Central Act 2 of 1974), it shail be lawful for the
Magistrate to impose a fine for an amount exceeding ten thousand rupees” .
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The clause 1(2) shall be recast as follows:

(2) Section 3 shall be deemed to have come into force on the 20th day of
June, 2016 and the remaining section shali come into force at once.
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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
Fourth Session
BULLETIN=—PART I
{Brief Record of Proceedings)
Thursday, March 16, 2017.
No. 57
The Assembly met at 8.30 a.m. with Mr. Speaker in the Chair.
Questions

Three questions in the list of questions posted for the day were answered
orally. .

Adjournment Motion :

After hearing the Chief Minister the Speaker withheld consent to the moving
of an adjournment motion given notice of by Shri M. Vincent and two other
Members regarding the serious situation reported to have arisen consequent on the
allegations of corruption and illegal acquisition of assets against the State
Vigilance Director.

In protest against the attitude of the Government in the matter the Members
belonging to opposition except BJP staged a walkout.

Calling Attention :

(1) Shri E. K. Vijayan called the attention of the Minister for Health and -
Social Justice to the necessity to make it mandatory to prescribe only generic,
names of medicines. The Minister for Education on behalf of Minister for Health
and Social Justice made a statement thereto.

(2) Shri Anoop Jacob called the attention of the Minister for Public Works
and Registration to the necessity to commence the construction of the proposed
Registration Complex at Koothattukulam. The Minister made a statement thereto.

KNPP. 685/2017(ii).
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The matters raised by Members Under Rule 304.

The following matters were raised by Members in the House under Rule 304 :
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The Ministers concerned made statements on the respective subjects.
Amendments to Rules :

(1) Shri N. Samsudheen, Shri V. P. Sajeendran, Shri V. D. Satheesan and
Prof. Abid Hussain Thangal moved an amendment to the Kerala Secretariat
Subordinate Service (Second Amendment) Rules, 2016 issued in G.O. (P) No.
24/2016 GAD dated 5-10-2016. (S.R.O. No. 636/2016). Shri A. K. Balan,
Minister for Welfare of Scheduled Castes, Scheduled Tribes, Backward Classes,
Law, Culture, and Parliamentary Affairs on behalf of Chief Minister
replied to the points raised. Then the amendment moved was withdrawn by the
leave of the House.

(2) Shri P. Ubaidulla moved an amendment to the Kerala Education
(Amendment) Rules, 2016 issued in G.O.(P) No. 199/2016/G.Edn., dated
3-12-2016 (S.R.O. No. 752/2016). The Minister of Education replied to the points
raised. Then the amendment moved was withdrawn by the leave of the House.

(3) Shri V. D. Satheesan and Shri C. Mammutty as authorised by
Shri T. V. Ibrahim moved amendments to the Kerala Cultural Activists Welfare
Fund (Amendment) Scheme, 2016 issued in G.O.(Ms.) No. 22/2016/C.A.D dated
3-12-2016 (S.R.0. No. 767/2016). After the reply by the Minister for Welfare of
Scheduled Castes, Scheduied Tribes, Backward Classes, Law, Culture
and Parliamentary Affairs the amendments moved were withdrawn by
the leave of the House.

{4) Prof. Abid Hussain Thangal moved amendments to the Kerala Cultyral
Activists Welfare Fund {Amendment) Rules, 2016 issued in G.0.(Ms.) No.
23/2016/C.A.D dated 9-12-2016 (S.R.O No. 791/2016). After the reply by the
Minister for Welfare of Scheduled Castes, Scheduled Tribes, Backward Classes,
Law, Culture and Parliamentary Affairs the amendments moved were withdrawn
- by the leave of the House.

(5) Shri V. D. Satheesan moved an amendment to the Kerala Abkari
Workers Welfare Fund {Amendments) Scheme, 2017 issued in G.0.(P)
No. 3/2017/Labour dated 19-1-2017 (S.R.O No. 44/2017). After reply by the
Minister for Public works and Registration, on behalf of Minister for Labour and
Excise, the amendment moved was withdrawn by the leave of the House.




Ruling by the Speaker:

The Speaker gave the following ruling on the point of order raised by
Shri Manjalamkuzhi Ali regarding non-observance of the rule that the Rules
framed by the Government should be submitted in draft form to the concerned
Subject Committee for scrutiny.
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Legisiative Business -

Motion for consideration and further stages of the following Bills as reported
by the Subject Committee.
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(i) The Industrial Disputes (Kerala Amendment) Bill, 2016.

Shri G. Sudhakaran, Minister for Public Works and Registration on behalf of .
the Minister for Labour and Excise moved the motiorr that the Industrial Disputes
Kerala (Amendment) Bill, 2016, as reported by the Subject Committee, be taken
up for consideration. Shri Chittayam Gopakumar, as authorised by Smt. Geetha
Gopi, moved an amendment to circulate the bill for eliciting public opinion and
Shri A. P. Anilkumar moved another amendment to recommit the Bill to the same
Subject Committee and spoke. After the reply by the Minister for Public Works
and Registration the amendments moved were withdrawn by the leave of the
House. Then the Bill was considered and was unanimously passed subject to the

following amendments.
af10ldh

In the Preamble, delete the word "further”

80090 Udhaf
in clause 1 (1) the figures “2(316" shall be substituted with the figares "2017".

(i1) The Minimum Wages (Kerala Amendment) Bill, 2016.

Shri G. Sudhakaran, Minister for Public Works and Registration on behalf
of the Minister for Labour and Excise, moved the meotion that the Minimum
Wages (Kerala'Amcndmcnt) Bill, 2016, as reported by the Subject Committee be
taken up for consideration. Shri V. P. Sajeendran who had recorded dissent to the
Subject Committee Report also spoke. Shri Murali Perunelli moved an amendment
to circalate the Bill for eliciting public opinion and Shri M. Ummer as authorised
by Shri V. K. Tbrahim Kunju, moved another amendment to recommit the Bill to
the same Subject Committee and spoke. After the reply by the Minister the
amendments moved were withdrawn by the leave of the House. Then the Bill was
considered and was passed subject t0 the following amendments.

Preamble

In the Preamble, for the words “sixty seventh” substitute the words
“sixty eighth”.
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83070 (Udh

In clause 1 (1) the figures "2016" shall be substituted with the figures "2017",

QaMs Q.Ice:g:]

In clause 3, after the word and figures "section 22" the words "of the
principal Act” shall be inserted.

MIEko O_Iﬂ:r_.\‘:l

In section 22 A of the Principal Act proposed to be substituted by clause 4,
after sub section (2), the following sub section shall be inserted.

“(3) Notwithstanding anything contained in section 29 of the Code of
Criminal Procedure, 1973 (Central Act 2 of 1974), it shall be lawful for the
Magistrate to impose a fine for an amount exceeding ten thousand rupees”.

(iii) The Kerala Shops and Commercial Establishments Workers' Welfare Fund
(Amendment) Bill, 2016,

Shri G. Sudhakaran Minister for Public Works and Registration on behalf of
Minister for Labour and Excise moved that the Kerala Shops and Commercial
Establishments Workers' Weifare Fund Bill, 2016 as reported by the Subject
Committee be taken up for consideration and spoke. Shri P. T. Thomas, as
authorised by Shri Shafi Parambil, moved an amendment to circulate the Bill for
eliciting public opinion and Prof, K.U, Arunan, moved another amendment to
recommit the Bill to the same Subject Commitiee and spoke. After the reply by
the Minister the amendments moved were withdrawn by the leave of the House,
Then the Bill was taken up for consideration and passed subject to the following
amendments.

[N jle]

afl0lawio} " mrgacmleweie” IO " @RI IND@SI0" gy’ 200,

B0Modo méag:'

eusmwo I (1)-@d "2016" agana"2017" agan” 20Qdn,
(iv} The Payment of Salaries and Allowance (Amendment) Bill, 2017

Shri A. K. Balan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes, Backward Classes, Law, Culture and Parliamentary Affairs moved that the
Payment of Salaries and Allowances (Amendment) Bill, 2017 as reported by the
Subject Committee be taken up for consideration, The Bill was considered and
passed unanimously subject to the following amendment.
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The clause 1{2) shall be recast as follows:

(2) Section 3 shall be deemed to have come into force on the 20th day of
Fune, 2016 and the remaining section shall come into force at once.

Question of Breach of Privilege :

The Speaker informed that the following notices of question of breach of
privilege were under the consideration of the Chair.
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AlanSieNod ainngomadene ag’ MUTWOSUGSRNAMIN0 @O Blo%RID @Ro
ool SsanalaY (1. 6. GO’ @:Qaf MEHI cmoglay’

(2) auomiene GHg TOHTUEQHS MSq] MUGEASMATINL  MEH@D
ANamalsoom 16459 maud Gansyawle’ m@ale 2qaus] amingdge TUEED
pOQELRIa | SBIN@INEDIT @R EEonN g0 8:0ME  MEFRIVIVERTNGIe MYl
cammaje Alflal” AN @NBMOISMOje sl 2T HEO@IO0 ERAUGIND ElotalM
tadugo 2261008 @Rtba] MEGREMOBNT” GRNRals ol all mul. emIded
m@ate emIgiav.

The Speaker made a brief review of the Fourth Session of the Fourteenth
Kerala Legislative Assembly.

National Anthem was sung.

The House adjourned sine die at 2. 38 p.m.

V. K. BABU PRAKASH,
Secretary.



